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Raipur, the 12th March 2008
NOTIFICATION

No. F-4-12/Seven/2007.— In exercise of the powers conferred by Section 258 and reaq With See,:
the Chhattisgarh Land Revenue Code, 1959 (No. 20 of 1959) the State Government hereby mak e ;htcllon I8,
amendments. in the Lease (Government Land of Ratanjot/Karanj plantation and bio-diesel based p"()c:c ¢ follg,,,
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2006 namely :- SSing Uml)m,:

AMENDMENT
In the said rules.-

For sub-rule (1) of rule 6 for the word and figure “20 years” the word and figure “30 years” shall pe b
‘ “5U Stitute
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